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INTRODUCTION

I, the Chairman, Estimates Committee, having been authorised
by the Committee to submit the Report on their behalf, present this
Fiftieth Report on ‘Public Undertakings—Accommodation rented in
Principal Cities; and Guest Houses, Staff Cars etc. maintained by
them'.

2. The Report was considered and adopted by the Committee on
the 23rd March, 1964.

3. The Committee wish to express their thanks to the various
Ministries and the Public Undertakings for placing before them the
material and information which they wanted in connection with the
examination of the question of accommodation rented in principal
cities, and guest houses, staff cars etc. maintained by the Public
Undertakings. They also wish to thank the Officers of the Ministries
of Industry, Steel, Mines and Heavy Engineering, Transport, Finance,
Home Affairs, Labour and Employment, and International Trade us
well as the Representatives of the Heavy Electricals Ltd., Heavy
Engineering Corporation Ltd., Hindustan Machine Tools Ltd., Hindu-
stan Steel Ltd., Indien Refineries Ltd. and State Trading Corporation
of India Ltd. for giving evidence and placing their views before the
Committee,

New DevHI-1; ARUN CHANDRA GUHA
March 26, 1964. Chairman,
Chaitra 6, 1886 (Saka). Estimates Committee.
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[
INTRODUCTORY

The Estimates Committee, in the course of their exa-
mination of the various public undertakings in the past,
came across instances where undertakings had rented
accommodation at varying rates for housing their offices.
A number of guest houses had also been set up by them
in excess of their requirements. Steff cars and other
vehicles maintained by them were also on a liberal scale.

2. It appeared to the Committee that in all these
matters Government, which owned these public undertak-
ings, could have co-ordinated their requirements and met
them in a co-ordinated manner thus resulting in considera-
ble economy. The Committee, therefore, decided that a
horizontal examination of the office accommodation rented
in the principal cities of Delhi, Calcutta, Bombay and
Madras, of the guest houses and vehicles meintained by
the public undertakings may be taken up.

3. The Committee, accordingly. called for the neces-
sary information in respect of all the public undertakings.
They also examined the representatives of selected Minis-
tries as well as undertakings on the subject. The findings
of the Committee on the basis of the information furnished
and the evidence tendered before them are se: forth in
this Report.



II
ACCOMMODATION

A.—Accommodation rented by Public Undertakings in
Delhi, Calcutta, Bombay and Madras.

4. Since independence a large number of public under-
takings have been set up by the Government of India. A
number of them have located their Head Offices, Branch
Offices, Liaison Offices, Show-Rooms, etc. in Delhi, Cal-
cutta, Bombay and Madras. While some of the undertak-
ings like the Life Insurance Corporation of India, Indian
Airlines Corporation etc., have constructed their own
buildings, others have set up their offices in rented premi-
ses in these cities. A statement showing the accommoda-
tion rented by the various undertakings in these cities
together with the annual rent paid is at Appendix I.

- Total area 5 ]t will be noticed from the Appendix that the total
muccd“preﬁd area occupied by the various undertakings in Delhi, Cal-
paid. cutta, Bombay and Madras and the annual rent paid for

the same, is as follows:—

Name of City Annual rent paid Floor area (sq. ft,
(Rs. in lakhs) in lakhs)
Delhi . . 33°83 8-38
Calcutta . . 28-08 9-21
Bombay . . 21°17 566
Madras . . 470 1-46
ToraL . 87-78 2471

The above includes area and rent of godowm also in some
cases. It does not include accommodation rented for Guest

House purposes.

Thus in these four cities the pubhc undertakmgs are
in occupation of an area of 24'71 lakhs sq. ft. for which
they pay an annual rent of Rs. 87:78 lakhs.

Undertak- 6. The table below shows the undertakings which are
:""’" paying an annual rent of Rs. 50,000 or more in each of

of
Rs. so,ooo these cities: —
and above

per annum
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7. It will be seen from the above statement that 37
undertakings are paying an annual rent of more than
Rs. 50,000 each in these cities. Of these, 7 are paying
such heavy rents in more than one city. Further, it
will be noticed that rent charges per sq. ft. differ very
widely from undertaking to undertaking in the same
city, apparently depending on their location and the
period of occupation. The Offices of the undertakings
are thus scattered, in some cases even when they are
rented by the same undertaking. It is obvious that
there has been mno planning about the requirements of
office accommodation of the various undertakings either
by the public undertakings themselves or the admiinis-
trative Ministries during all these years and that the
accommodation has been hired at different times to suit
their exigencies.

8. Considering the magnitude of the total rent naid
and the area occupied by the public undertakings in
each of the principal cities of Delhi, Calcutta, Bombay
and Madras, it would now appear that the requirements
of public undertakings admit of being pooled and met in a
planned way. The Committee have considered this aspect
and they feel that it would be more advantageous to
construct one or two multi-storeyed buildings to house
the offices of the wvarious undertakings located in
these cities. Such an arrangement would not only be
economical in the long run, but would also help to ease
the pressure on the private accom nodation and lower
the rents in these cities. It would also benefit the public
undertakings in that it would bring all such offices at
one place thus facilitating the easier transaction of busi-
ness by the public and saving in transport and communi-
cations.

9. The Committee, therefore, recommend that after
assessing the present and future requirements of the
public undertakings, multi-storeyed building or buildings
may be constructed at each one of the cities of Delhi. Cal-
cutta, Bombay and Madras for housing their offices. While
assessing the meeds of public undertakings, it would be
desirable to ascertain the requirements of other public
bodies which are being financed out of Government funds
with a view to seeing whether their accommodation re-
quirements could be met in this way. The Committee

Need for
construc-
tion of
multi-
storeyed
buildings.

Construc-
tion of
multi-
storeyed
buildings
recom-
mended.
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have no doubt that considerations of economy would be
kept in view while selecting the sites as their location from
the heart of the city would not make such difference as
greater transport facilities are available in those places.

10. The Secretary of the Ministry of Industry admitted
during evidence that considerable economy would be effect-
ed if a multi-storeyed building could be constructed at each
of these cities for accommodating the offices of the various
undertakings.

11. The Committee have been informed that the State
Trading Corporation proposes to construct its own building
in Delhi for locating its head office and that, for this pur-
pose, it has acquired a plot of land on Janpath at a cost of
Rs. 51 lakhs. The cost of construction of the building is
estimated at Rs. 87 lakhs. The Committee are not quite
sure whether the head office of the State Trading Corpora-
tion should necessarily be in such an expensive site.. That
apart, the Committee feel that opportunity should be taken
of the proposal to examine whether the offices of other
Public Undertakings located in Delhi conld also be ac-
commodated in the multi-storeyed building to be construct-
ed by the S.T.C.

12. The Committee were informed that Hindustan Steel
Ltd. also proposes to construct a building in Calcutta for
accommodating its offices which are now scattered at eight
different places in that city. The Committee consider that
this proposal may also be examined to see whether the
offices of other public undertakings located in Calcutta could
be accommodated i one building.

B.—Location of Head Offices of Public Undertakings in Delhi

13. At present the head offices of the following public
undertakings are located in Delhi:—

(1) Central Warehousing Corporation.
(2) Fertilizer Corporation of India Ltd.

(3) Handicrafts & Handlooms Exports Corporation of
India Ltd. (a subsidiary of State Trading Cor-
poration Ltd.)

(4) Indian Airlines Corporation.
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(5) Indian Drugs & Pharmaceuticals Ltd.
(6) Indian Refineries Ltd.

(7) Industrial Finance Corporation of India.

(8) Minerals & Metals Trading Corporation Ltd.

(9) National Buildings Construction Corporation
Ltd.

(10) National Industrial Development Corporation
Ltd.

(11) National Mineral Development Corporation Ltd.
(12) National Projects Construction Corporation Ltd.
(13) National Research Development Corporation Ltd.
(14) National Seeds Corporation Ltd.

(15) National Small Industries Corporation Ltd.

(16) Pyrites & Chemicals Development Company Ltd.
(17) State Trading Corporation Ltd.

14. As regards the necessity for locating the head offices
of the public undertakings in Delhi, the Committee examin-
ed the representatives of the two undertakings, viz.,, the

Indian Refineries Ltd. and the State Trading Corporation
Ltd.

15. The Chairman of the Indian Refineries Ltd. stated
that it was advantageous to have their head office in Delhi
because they had to deal with Government on matters re-
lating to raising of finances, foreign exchange, sanctions for
large expenditure, import of plant and equipment, approval
of schemes of development etc. The Chairman of the State
Trading Corporation stated that it was necessary to locate
their head office in Delhi to facilitate contacts with the
commercial representatives of foreign countries and com-
mercial houses set up in Delhi as also with several Minis-
tries of the Government of India.

16. The Committee also enquired whether there was any

Accommo-

agency or authority in the Government which decided the ﬁ‘m,,,

necessity for locating the head office of an undertaking in
Delhi. The Secretary of the Ministry of International
Trade stated during evidence that any proposal to have an

Committee.
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head office in Delhi is initiated by the Administrative Minis-
try but the Accommodation Advisory Committee of the
Ministry of Works, Housing and Rehabilitation had to give
its consent to such location.

17. It appears to the Committee that the location of head
offices of public undertakings in Delhi do not follow anry
principle. The considerations urged before the Com-
mittee would apply equally to several other undertakings
whose head offices are situated outside. In the Commitiee’s
view, the proper place for the location of Head Office of an
undertaking is the place where its project is located, or
where an undertaking has more than one project/unit. a
place as central to them as possible. In such cases, it would
conduce to better control and supervision over them. It
would also have the additional advantage of relieving the
pressure on accommodation in the capital. The Commit-
tee feel that a time has come when it is mecessary for Gov-
ernment to go into each case and decide on merits which of
the offices should continue to remain in Delhi. They are in-
clined to think that the Accommodation Advisory Commit-
tee of the Ministry of Works, Housing and Rehabilitation
has not given an effective lead in this matter. Govern-
ment could also lay down criteria for locating the head
offices of public undertakings in the capital so that in fut:re
any proposal of this nature gets an effective scrutiny before
a decision is taken.

C.—Liaison Offices in Delhi

18. At present the following public undertakings are
maintaining their liaison offices in Delhi: —

(1) Bharat Electronics Ltd.

(2) Heavy Engineering Corporation Ltd.

(3) Hindustan Aircraft Ltd.

(4) Hindustan Organic Chemicals Ltd.

(5) Hindustan Salts Ltd.

(6) National Coal Development Corporation Ltd.
(7) Oil & Natural Gas Commission.

(8) National Small Industries Corporation Ltd. (Head
Office also in Delhi.)
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19. As regards the functions of a liaison office, the Com- Liaison

mittee examined the representative of the Heavy Engineer- g%c

ing Corporation Ltd. They were informed that the Liaison
Office discharged the following functions: —

(i) Clarification of various matters with Ministries
and Government Departments,

(ii) Contacting State Bank of India, Reserve Bank of
India, Embassies concerned for various matters
such as obtaining visas for trainees who are sent
abroad, issue of Letters of Authority, Letters of
Credit, etc., and

(iii) Work in connection with Board meetings which
are held periodically in Delhi.

20. During the course of their examination of the
National Coal Development Corporation, the Committee had
examined the necessity for its maintaining a liaison office in
Delhi. In para 173 of their 32nd Report (Third Lok
Sabha), they made the following observation :—

“The Committee are surprised to note that the public
undertakings have to set up their liaison offices
in Delhi to chase references made to the Minis-
tries/Departments as private parties may be
prone to, and have to spend considerable amounts
on their establishments. It is not too happy a
reflection on the working of the Ministries and
Government Departments. It would be neces-
sary to streamline Government procedures which
delay matters and hamper speedy disposal of
work and thus necessitate the setting up of the
Liaison Offices.

The Committee recommend that Government may re-
view the need for the various Liaison Offices of
the public undertakings in Delhi. The setting up
of these various separate offices necessarily in-
volves considerable expenditure. In case it is

still found necessary to have such offices, the:

feasibility of having a common building to accom-
modate the offices of the undertakings..........
may be examined.”

ce of

Liaison
Office of
N.CDC.
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‘Necessity 21. The Committee would reiterate the above recom.

S 1008808 mendation and suggest that the nature and quantum of

inDehlito work of the eristing ligison offices of the public undertak-

be review- ings may be examined and the necessity for their location
in Delhi reviewed. In this connection, the Committee have
also noticed that in some cases the names of ligison offices
have recently been changed to sales offices, etc. They
would suggest that the work of all such offices of the public
undertakings whether they are called Liaison Office or Sales
Office etc. should be scrutinized and the necessity or other-
wise of having them in Delhi determined. If it is found
absolutely necessary to maintain such ligison offices etc. the
feasibility of having a common building for all of them may
be examimed.
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GUEST HOUSES

22. With a view to provide suitable boarding and lodg-
ing facilities to officers while on tour, a number of undertak-
ings have set up their guest houses at various places.

23. Four statements showing the accommodation,
occupancy ratios, expenditure on rent and maintenance,
lodging charges realised from the occupants etc. of: —

(a) Guest Houses rented by the undertakings in
Delhi, Calcutta, Bombay and Madras,

(b) Guest houses owned by the undertakings in
Delhi, Calcutta, Bombay and Madras,

(¢) Guest houses rented by the undertakings at
places other than Delhi, Calcutta, Bombay and
Madras, and

(d) Guest houses owned by the undertakings at
places other than Delhi. Calcutta, Bombay and
Madras,

are at Appendices II. III, IV and V

A .—Guest Houses rented in Delhi, Calcutta, Bombay and
Madras

24. The following table indicates the names of public
undertakings which are having guest houses in rented pre-
mises in Delhi, Calcutta, Bombay and Medras: -

Number of Guest Houses
Delhi Cal- Bom- Madras Total
cutta bay
1. Damodar Valley Cor-
poration ) . . I 1
2. (a) Fertilizer Corporation
of India Ltd., (Head
Office) ) . . 1 I Py
13

2511 (Ail) LS—3.



Question
of main-
tenance of
suite to
be re-
examined.
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Rs. 4,000 per month. Regarding the use of this suite by
lower grade officials, it has been stated that such officials
as have to come to Delhi make their own arrangements
within the allowances permitted to them.

35. The Committee have considered this maiter. They
feel that as Government money is invested in the public
undertakings, they should set examples of simplicity. The
hiring of a suite in an expensive hotel for the use of the
top officials of an undertaking does not accord well with its
public role and appears to be discriminatory for the other
staff. Even if the arrangement at the Ashoka Hotel is
cheaper than maintaining a guest house as has been made
out by the representative of the HM.T., it is open to
criticism. Examples of this nature become precedents and
tend to be followed by other public undertakings. The
Committee, therefore recommend that the question of
maintenance of the suite at the Ashoka Hotel by the
H.M.T. should be re-examined. The facility of a common
guest house, for the setting of which a recommendation
has been made in para 31 ante will be available to the
officers of the H.M.T. also. Until this guest house is set
up, the Committee suggest that the H.M.T. may make sui-
table arrangements for its visiting officers in the guest
houses of the Government or other public undertakings.

C.—Guest Houses owned by Public Undertakings in Delhi,
Calcutta, Bombay and Madras

36. The Life Insurance Corporation of India is main-
taining two guest houses at each of the cities of Delhi,
Bombay and Madras and one at Calcutta. The Khadi and
Village Industries Commission is also maintaining a guest
house at Bombay. These guest houses are in buildings
owned by the undertakings concerned. The Reserve Bank
of India has not constructed separate buildings for use as
guest houses, but provision for such accommodation has
been made in the Bank’s office or residential buildings. At
present the Bank is having three flats at New Delhi and
two each at Calcutta and Madras for the use of its visiting

officers.
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37. It is noticed that the monthly occupancy ratios of m
these guest houses are as follows: —

Name of Public Undertaking Monthly Occupancy Ratios

1960-61 1961'-62

1962-63
(in % or
number
of days)
GUEST HOUSES OWNED IN DELHI
I. Reserve Bank of India
Flat (1) . . 22days 19days 18 days
Flat (2) . . . .. .. 9 days
Flat (3) 14 days 10days 10 days
2. Life Insurance Corpora-
tion of India
Guest House (1) . 269 26% 26%
Guest House (2) . 23% 23% 33%

GUEST HOUSES OWNED IN CALCUTTA

1. Reserve Bank of India

Flat (1) . . 9 days 17 days 17 days
Flat (2) . . . 2 days 2 days 1 day
2. Life Ipsurance Corporation
of India . . 5% 5% 5%
GUEST HOUSES OWNED IN BOMBAY
1. Life Insurance Corporation
of India
Guest House (1) 30% 30% 30%
Guest House (2) 33% 33% 33%
2. Khadi and Village Indus-
tries Commission 65 : 120 134 :120 140 :120
GUEST HOUSES OWNED IN MADRAS
I. Reserve Bank of India
Flat 8 . . . 7 days 10days 4 days
Flat (2 . . . 2days I day 1 day
2,

Life Insurance Corpora-
tion of India

Guest House (1) 8% 8% 8%
Guest House (2) 8% 8%

8%
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27. It would be seen from the above table that the total
expenditure incurred on rent and maintenance of these
guest houses during the year 1962-63 was Rs. 2,97,337
whereas the lodging charges realised from their occupants
were only Rs. 38,836. The percentage of lodging charges
realised to the expenditure incurred during 1962-63 thus
comes to 13.06. This percentage was 17.58 in 1960-61 and
11:87 in 1961-62. The low recoveries from the occupants
clearly indicate that the maintenance of guest houses by
the public undertakings is quite expensive. It will also be
seen from Appendix II that the occupancy ratios of these
guest houses are generally low.
Reasons for 93 Ag regards the necessity for setting up of these guest
mt:p houses, the representatives of certain public undertakings
Guest who appeared before the Committee stated that officers of
the undertakings often go on tour to these cities for official
work and it becomes necessary that they should be provi-
ded with suitable accommodation. The pressure on accom-
modation in the guest houses of the Government or other
public undertakings is stated to be heavy with the result
that officers often find it difficult to secure any accommoda-
tion, especially when tours are arranged at short notice.
The daily allowances given by the public undertakings
differ from one undertaking to another. It has however
been pointed out that hotel charges in the cities are high
and it would generally not be possible for the officers to
meet these charges out of the daily allowances paid to
them. In these circumstances the facility of a separate
guest house for an undertaking is stated to be necessary.

Economy 29. The Committee agree that there is need to provide

givendue  Suitable accommodation to officers of the public under-

considera- tgkings when they travel on official duty. The Committee,

Hon. however, notice that the various undertakings have tried
to solve the requirements of their visiting officers indivi-
dually by setting up separate guest houses without going
into the question whether these are being adequately utili-
sed or not. The tendency to set up more such guest houses
also appears to be on the increase.

30. The Committee feel that in public undertakings
which function on commercial principles, considerations of
economy should preponderate. In the present case, this
aspect has apparently not been given due consideration
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nor has there been any co-ordinated thinking among the
various undertakings.

31. Considering the present guest house requirements of
all the public undertakings and the expenditure now being
incurred on their rent and maintenance, the Committee
feel that it would be more economical if a coonmon guest
house is set up in each of the cities of Delhi, Calcutta,
Bombay and Madras for the use of officers of all the public
undertakings. The representatives of the Ministries of In-
dustry, and Steel, Mines and Heavy Engineering and also
of certain public undertakings who appeared before the
Committee, agreed with this view. The Committee, ac-
cordingly, recommend that common guest houses may be
set up in these cities and would urge that early action be
taken to implement this recommendation.

32. In this connection, the Committee commend the
example of the Central Government Hostel at Calcutta
where the occupancy ratio during 1962-63 was 739, and the
lodging charges realised from the occupants were not only
adequate to recoup the expenditure incurred on its upkeep
and maintenance, but also left a margin,

33. Pending the setting up of the common guest houses,
the Committee recommend that in cases where the occu-
pancy is low, the present guest house arrangements should
be discontinued. It should also be ensured that no guest
house is rented or constructed in any of the cities by indi-
vidual public undertakings. Such requirements may be

met by pooling the existing guest houses of the public
undertakings.

B.—Suite in Ashoka Hotel

34. Hindustan Machine Tools Ltd. has, from 21st July,
1962, hired a suite of two rooms on permanent basis ib
Ashoka Hotel, New Delhi at an average cost of Rs. 1,750
per month. The suite is stated to be for the use of senior
officers of the company while on tour to Delhi. These offi-
cers are not paid daily allowance for their stay in Delhi. On
an average the suite remained occupied for 15 days in a
month since it was hired. It has been claimed that the ar-
rangement at the Ashoka Hotel is cheaper because reniing
a house or a flat and its maintenance would have cost over

Common
guest
ouses
recom-
mended.

Suite in
Ashoka
Hotel hired

by HMT.
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Number of Guest Houses

Delhi Cal- Bom- Madras Total
cutta bay

(b) Fertilizer Corporation of
India Ltd.,, (Trombay
Division) . . . .. 2 .. 2

(c) Fertilizer Corporation of
India Ltd., (Planning and
Development Division) . I e . .. I

Heavy Electricals Ltd. . 1 .. ) QR 2

Heavy Engineering Cor-
poration Ltd. B I

.. 2
Hindustan Shipyard Ltd. .. .. I
Hindustan Steel Ltd. . I I .. .. 2
4
I

row

Indian Oil Company Ltd. 1 X 2
Indian Refineries Ltd. . ..

Indian Telephone Indus-
tries Ltd. (Guest Room) 1 ) QR I 3

10. National Coal Develop-
ment Corporation Ltd. . 1 ) SR . 2

I1. National Mineral De-
{etg)pmmt Corporation

Y ® N wn

12. National Projects Construc-
tion Corporation Ltd. . I I .. .. 2

13. Oil& NaturalGasCom—
mission . I .. e . 1

14. State Trading Corpora-
tion Ltd. .. 1 I I 3

TOTAL . . II II 7 2 31

25. It will be seen that of the 31 guest houses rented by
the public undertakings, 11 are in Delhi, 11 in Calcutta, 7
in Bombay and 2 in Madras.

Expendi- 26. The break-up of the expenditure incurred on their

gﬁ:‘t““ rent and maintenance, lodging charges realised from the
Houses ang occupants during the years 1860-61, 1961-62 and 1962-63

rent reali- gnd the percentage of lodging charges realised to the ex-
from occu- penditure incurred is given below:—
pants.
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38. It is clear that the guest houses of the above three
public undertakings do not remain adequately occupied
and in a few cases the occupancy is very low. The Com-
mittee suggest that these undertakings should make use of
the common guest houses for the setting up of which a
recommendation has been made in para 31 ante. Till then
it would be desirable that the existing guest houses are uti-
lized by the officers of the Government or other public
undertakings also so that the available accommodation is
not allowed to go waste. For this purpose, more publicity
may be given, if necessary, about the availability of such
accommodation.

D.—Guest Houses rented at places other than Delhi, Cal-
cutta, Bombay and Madras

39. At present 30 guest houses have been rented by 13
public undertakings at places other than Delhi, Calcutta,
Bombay and Madras. The names of these undertakings,
and the location of the guest houses together with their
monthly occupancy ratios during the years 1960-61, 1961-62
and 1962-63 are shown below:—
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43. From the above table, it would appear that the occu-
pancy figures of many of the guest houses are low. It
follows that the accommodation reserved for guest house
purposes in these cases is in excess of the actual require-
ments. This would seem to indicate that the actual ac-
commodation required was not properly assessed when the
construction of guest house buildings was planned.

44. The Committee also note from the statement at
Appendix V that in many cases the rent realised from
the occupants of the guest houses has not been adequate
even to cover the erpenditure incurred on their mainte-
nance. This is so in spite of the fact that these guest house
buildings are owned by the undertakings concerned and
thus have no rent liability.

45. The Committee suggest that the undertakings con-
cerned should go into the functioning of these guest houses
and where the occupancy ratios are very low, the necessity
for their continuance should be erxamined. In cases where
it is found mecssary to continue the arrangement, it
should be ensured that the accommodation reserved for the
guest house is in accordance with actual requirements re-
leasing, where possible, the surplus accommodation for
other purposes. Further, it is desirable that where the
rent realised from the occupants of the guest houses is not
sufficient to cover the expenditure on their maintenance,
the utmost economy should be exercised.

46. Construction of a guest house building of a size in
excess of the requirements results in high capital cost and
increased exrpenditure on maintenance. The Committee,
therefore, suggest that the guest house buildings that may
be constructed in future should be on a modest scale in
the beginning with provision for expansion in future, so
that the capital and recurring expenditure thereon is re-
duced to the minimum.

F.—Guest House Lodging Charges

47. A statement showing the lodging charges payable
by the occupants of guest houses of the various public un-
dertakings is at Appendix VI. It is noticed from this state-
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ment that the basis for recovery of lodging charges from
the occupants varies in the following respects:—

(1) Some undertakings charge at lower rates from
their own officers and at higher rates from offi-
cers of the Central/State Governments or other
public undertakings, whereas other wunder-
takings charge at uniform rates from all such
officers.

(2) Some undertakings have fixed uniform rates for
all classes of officers, whereas others have fixed
different rates according to the pay of officers.

48. The Committee feel that some uniform principles Basis for
should be followed in fixing the rates of lodging charges ?o‘:;‘l‘x’; of
payable by the occupants of the guest houses. As public charges to
undertakings are owned by the Government, it would be be exsmined.
desirable that officers of the Government and the under-
takings are given equal facilities in the guest houses Tun
by each other. Further, as the rates of daily allowances
payable to officers vary according to their pay. it would
be equitable if the rates of lodging charges of the guest
houses are fired according to pay drawn by them. The
Committee suggest that these matters may be eramined
by the Government.



1 2 3 4 s 6 7
2 Heavy Electricals (a) Bhopal 65 214 Ratio of occup-
L. ation of 11 rooms
(b) Hardwar . X 30 days or
II rooms X 3X
Ei) .. days according
ii) .. 4% to the mowuth,
Hea Engg. Du ur 7% The guest house
3 Cogn. Ltd. ¢ hd lllﬂ':d fur ctior-
ing from March,
1963.
4 Hindustan Anti- Pimpri . 1:32 I:12 1:13
biotics Ltd.
s Hindustan Cables Rupnarsinpur . 103 139 192 Upto 318t Oct.
Ltd. 1963.
6 Hindustan Insecti- Alwaye 6 7 6
cides Ltd.
7 Hindustan Salts (a) Sambhar 12 15 12
Lud. {b) Nawa oS 1 2
(¢) Kherghods
@) 1 2 I
(ii) 2 2 3
(d) Jaipur . 6
8 Hindustan Steel Ranchi
Ltd. En) 1 13:18 23720 4349
b) S
Maagementy 23:36
Training Insti-
tute, Ranchi .
Bokaro N.AJ N.Ad NAJ
Dhanbad 20% 20%
Dugda 10% 10%
Durgapur
@ - s 53 301
(b) . 618 826 1031
() . 20 61 Started function-
ing from
16-10-61.
9 Indian Refineries (s) Gauhati . 81 81 81
Ltd. (b) Barauni }. 17 17 17
10 Indian Telefhone Bangalore 15% 13% 13%
Industries B
11 Life Insursrce (a) Sursat 1% 1% 1%
Corpn. of Indis éb) Poors 18% 18% 18%
c) Satara . 9% 9% 9%
(d) Nagpur

82) :
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1 2 3 4 < 6 7
(e) Karpur . 3% 3% 3%
Chidsmbaram 8% £9% 8%
c; Tanjore 25% 2% as%
h) Trichy . 6% 16% 6%
(i) Bargalore
i) . . 2% z& 2%
ii) 24% 34 24%
@) Udipi . 6% 6% 6%
(k) Vijayawads
(O] 12% 12% 12%
i) o« o 16% 16% 16%
(1) Hyderabad 33% 33% 33%
(m) Secunderabad 33% 33% 33%
12 Nahan Foundry (2) Ambala
Ltd. i)
(it)
E'b) Ludhiara
c) Sorepat N.A. N.A. N.A
Ed) Pa-ipat
¢) Rohtak
(f) Muzaffarragar |
(g) Najibabad )
13 Natioral Coal De- 15 Guest Houses N.A. N.A. N.A.
velopment Cor-
poration Ltd.~
14 Natio~sl Mireral (i) Khetri 4 per
Developmer:t morth
Corpn. Lud. (ii) Kiriburu . 10days 10days 10 days
per per  per
month month month
15 Natio~al Newsprirt Nepanagar
& Paper Mills Led. (a . 101 per 101 per 10X per
annum Aarhum Aanrum
®) 252 p.a. 252 p.a. 253 p-a.
16 N=yveli Lignite Temporary
Corpn. Ltd. Colonyj
(a) 2 rooms 2 rooms 2 rooms
r r per
mp:mh all,:nth month
(b) 1 ) I 5 I 9
© . 13 5 I3 5 II
Township
(a) Circuit
House . 38 41 $3
(b) Visitors’
Hostel . [ 28 40
17 Oiland Natural (a) Jawalamukl i 10 10 10
Gss Commission (b) Baroda 14 14 14
(c) Cambay 19 Since Feb. 1963.
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40. The above table will indicate that the occupancy
ratios of these guest houses are generally low. The lodg-
ing charges realised from the occupants in comparison with
the expenditure incurred on them by way of rent and
maintenance of the guest houses are also meagre as would
be seen from the statement at Appendix IV.

41. The Committee feel that renting of guest houses for Need to
the officers of the public undertakings should be consi- necf::,w of
dered mecessary only when these are expected to be ade- maintaining

. s . guest houses.
quately occupied by visiting officers or in cases where
hotel facilities etc. are not available. They, therefore, re-
commend that the undertakings concerned should examine
the mecessity or otherwise of maintaining the guest houses
keeping these aspects in view.

E.—Guest Houses owned by Public Undertakings at places
other than Delhi, Calcutta, Bombay and Madras.

42, At present 17 public undertakings are having 83 Monthly
guest houses in buildings owned by them. The names of 9€Cupancy
public undertakings and the location of the guest houses )
together with their occupancy ratios during the vears
1960-61, 1961-62 and 1962-63 are given below :—

S1. Name of the Public Place where the Monthly Occupancy Ratio*

No. Undertaking guest house is Remartks
located 1960-61 1961-62 1962-63
1 2 3 4 s 6 7
1 Fertilizer Corpn. Namrup 4 4 4 *The occupancy
of India (Namrup ratios have been
Div.) supplied by the
undertakings in
Fertilizer Corpa. (a) lea Nangal 31 15 8 d!ﬂ'crent marrer,
of India (Nangal Hostel in %
Unit) number of days
(b) Udyan . 4 3 § or number of
(¢) Mangalik . 8 3 I men.
(d) Guest House 30 34 28
Sector
Fertilizer Corpn. (a) A-1 Bungalow 25 to 30 25 to 3025 to 30
of India (Sirdri men per men per men per
Unit) day day day

(b) B-1 Bungalow Do. Do. Do.
(¢) South Hostel Do. Do. Do.
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STAFF CARS AND OTHER VEHICLES

A.—Number of Vehicles

49. A statement showing the number of vehicles main-
tained by the various Public undertakings as on 1st April,
1963, the expenditure incurred on their running and
maintenance etc. during the years 1960-61, 1861-62 and
1962-63 is at Appendix VII. The break up of the types of
vehicles maintained by the various undertakings is given

below: —

Number

(1) Staff cars 679
(2) Staticn Wagons 420
(3) Jeeps 1483
(4) Buses . . 451
(s) Trucks and lorries. 556
(6) Other Vehicles 8c2
ToraL 4391

50. An analysis of the number of vehicles owned by in-

dividual undertakings is given below:—
(a) Undertakings owning more than 300 vehicles:

(1) Hindustan Steel Ltd.
(2) Oil & Natural Gas Commission

1102
781

(b) Undertakings owning more than 100 and less than 300

vehicles:

(1) National Coal Development Corporation Ltd.
(2) Heavy Engineering Corporation Ltd.
(3) Hindustan Aircraft Ltd.
(4) Neyveli Lignite Corporation Ltd.
(s) Fentilizer Corporation of India Ltd.
'(6) Indian Refineries Ltd.
(7) Heavy Electricals Ltd.

a8

288
264
222
216
189
171
141
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{c) Undertakings owning more than 50 and less than 100

vehicles:

(1) Life Insurance Corporation of " India . . 94
(2) Garden Reach Workshops Ltd. . . . 87
(3) Indian Telephone Industries Ltd. . . 81
(4) National Mineral Development Corporatlon

Ltd. . . 73
(s) Indian Airlines Corporatlon . . . 68
(4) Hindustan Machine Tools Ltd. . . . 60
(7) Bharat Electronics Ltd. . . . . 52

(d) Urdertakings owning more than 15 and less than 50

vehicles:
(1) Air India . . . . 41
(2) Indian Jil Company Ltd . . . 41
(3) State Bank of India . . . 37
(4) Indian Drugs and Pharmaceuticals Ltd . 33
(s) Damodar Vallev Corporation . . . 23
(6) State Trading Corporation Ltd . . 22
(7) Reserve Bank of India . . . . 22
(8) Fertilizers & Chemicals Travancore Ltd. 20
(9) Mazagon Dock Ltd. . . 20
(10) National Small Industries Corporatlon Ldd. 19
(11} Hindustan Shipyard Ltd . . . 18
(12) Hindustan Antibiotics Ltd . . . 17
(13) National Projects Construction Corpora=-
tion Ltd. . . . . . 18

51. The number of vehicles owned by the remaining 29
public undertakings is 15 or less in each undertaking.

52. It will be seen fromn para 50 above that the number Review of
of vehicles maintained by some of the wundertakings is ;ﬁ‘:‘ﬁm‘;""
very large. This may partly be due to the liberal manner suggested.
in which the need for vehicles required by them was asses-

.sed and the ease with which they could be obtained on
priority basis. It will be appreciated that the purchase of
vehicles in large numbers by an undertaking adds to the
-capital and running cost of a project sizeably. Austerity
and economy should, therefore, be observed by each un-
dertaking before approving proposals for purchase of new

2511 (Aii) LS—4.
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vehicles or the replacement of old ones. The Committee:
would suggest that all the undertakings should now review

their requirements to bring the number down to the mini-
mum.

g’ue;: to lay 53. It is recognised that the number of vehicles required

£ot agami:% by the public undertakings may vary from one under-

of vehicles. | taking to another depending upon the nature and volume
of work. Nevertheless, it should be possible to lay down
some criteria for assessing the requirements. The Com-
mittee recommend that Governrment should examine whe-
ther norms could be laid down in terms of manpower,
capital investment, output, area of operation etc. of an
undertaking to determine with some approximation whe-
ther the number of vehicles required or maintaired by an
undertaking conform to certain accepted patterns.

B.—Maintenance of Vehicles

Quantity of 54. An Analysis of the quantity of petrol used and the

and expendi- expenditure incurred on the running and maintenance of
:,':fﬁ.:.mn-""u_'ed vehicles owned by the public undertakings during the years

nance of 1960-61, 1961-62 and 1962-63 is given below:—
vehicles.

1960-61 1961-62 1962-63

(Figures in Lakhs liters)
Quantity of Petrol S s8-56 69 04 9349
(Figures in lakhs of Rs.)
Cost of Petrol . . . 6645 105° 0§ 119°29
Salary and allowances of dri-

vers, Maintenance charges
and Taxes, etc. 154 95 199-17 28264

. 221'40 304-22 401-93

55. It will be seen that the quantity of petrol used in
the running of vehicles rose from 58:56 lakhs litres in
1960-61 to 93-49 lakhs litres in 1962-63. The total expendi-
ture on the running and maintenance of vehicles (exclud-
ing depreciation cost) rose from Rs. 221-40 lakhs in 1960-
61 to Rs. 401-93 lakhs in 1962-63. The average expenditure
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per vehicle during the year 1962-63, calculated on the
basis of 4,391 vehicles maintained by the public under-
takings, was Rs. 9,154.

56. The following table shows the number of vehicles Average
maintained by each undertaking as on 1st April, 1963, the ;??ﬁ,’:;:‘
expenditure incurred on the running and maintenance of
vehicles during the years 1960-61, 1961-62 and 1962-63 and
the average expenditure per vehicle during 1962-63:
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57. From the table given above, it will be seen that in
15 undertakings the average annual expenditure on the
running and maintenance of vehicles has been above
Rs. 10,000/- and in 26 undertakings this average has ranged
between Rs. 5,000/- to Rs. 10,000.

58. The Committee recommend that where the average
running expenditure on a vehicle has exceeded the cverall
average of over Rs. 9,000/- (para 55 ante) which by itself
would appear to be on the high side, the matter should be
looked into not only by the undertaking but by the Gov-
ernments as well.

59. The Committee feel that the procedure regarding the
allotment of vehicles to officers and others and the method
of control and supervision exercised over their running and
maintenance should be reviewed and suitable measures
adopted to reduce expenditure on them.

60. In this connection, the Committee have, on the basis
of the evidence tendered before them, gathered the impres-
sion that the public undertakings, especially the larger ones,
do not appear to attach sufficient importance to these mat-
ters. The Committee cannot but deprecate this tendency
and trust that all the undertakings will give adequate at-
tention to it in future.

C.—Staff Cars for Exclusive use

61. The Ministry of Finance have laid down (see Ap-
pendices VIII & IX) that when a Managing Director or any
other Government Officer (s) serving under a Government
owned and/or controlled company is permitted the use of
the company’s car for official and non-official journeys (in-
cluding journeys between residence and office), a sum of
Rs. 150/- should be recovered from him on that account
every month if the horse power of the car is above 16 and
that the rate of recovery should be Rs. 100/- per month if
the horse power of the car is 16 or less. These rates of re-
covery were enforced with effect from the 1st January, 1963.
Prior to that, the rates were Rs. 100/- per month in the case
of cars above 16 horse power and Rs. 75/- per month in the
case of cars of 16 horse power or less.

62. While many of the public undertakings have enforc-
gd these rates of recovery, there are a few undertakings
like Air Indis, Damodar Valley Corporation, Indian Airlines

Review of

e xpenditure
on mainte-
nance recom-
mended.

Instructions
fssued by
Government..
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Corporation, Indian Oil Company and Life Insurance Cor-
poration of India which follow different procedure regard-
ing the rates of recovery from their officers.

"'“"" 63. A statement showing the names of public undertak-
rrmitted ings and the designations of officers who have been permit-
;‘}‘g ::ch_ ted the use of cars against monthly payment is at Appendix

It will be seen that 40 undertakings have availed of this
facility.
Reasons for 64. The representative of the Ministry of Finance stated
.f.'??.’:‘ﬁi‘:y‘ff during evidence that the Chairmen and Managing Directors
of public undertakings had to do considerable travelling
and often difficulties arose in determining the journeys
which were to be treated as official and those which were
private. Hence Government arrived at the present decision
to permit such officers the use of @ car owned by the under-
taking and to charge a fixed monthly sum for its private
use. Under the present arrangement no log books are main-
tained in respect of each journey to show whether it was
official or private. The representative of the Ministry of
Industry who appeared before the Committee stated that
the facility of a car was provided to Chairman, Managing
Director etc. as a minor form of inducement to get people
to take up these jobs. There were transport difficulties in
many places and it was not always possible for the officers
to keep their own cars. As regards use of cars by officers
other than the Chairman or the Managing Director, it was
stated that the intention was to keep the number as restrict-
ed as possible. It was also stated that in some cases like
that of Resident Director, who may be performing the
functions similar to that of a Managing Director, the facility
of a car might be provided.

Car facility 65. The Committee have considered this matter careful-
as incentive. ]y. It is recognised that some incentives may be necessary
for suitable persons, to take up posts of Chairman, Manag-
ing Director etc. They are, however, not sure whether the
facility of a car should be regarded as one of the incentives.

.Car facility 66. The Committee feel that this matter should be look-
;I"‘““"m" ed into from the following angles: —

(i) In the absence of log books and any upper limit
on the mileage covered or cost of petrol consum-
ed, there is likelihood of laxity in the use of such
cars.
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(ii) Provision of car facility is uneconomical to the
undertaking inasmuch as the recoveries made
from the officers concerned are not sufficient even
to meet the pay and allowances of drivers not to
speak of running and maintenance cost of the car.

(iii) When a facility of this kind is extended by some
undertakings, it is probable that other undertak-
ings may also grant similar facilities to their
officers irrespective of the actual needs of such
officers.

(iv) Such a facility invokes public criticism.

67. It is a recognised practice that staff cars are meant payment of
to serve official purposes. The Committee are, therefore, mdm
doubtful whether the provision of the facility of a car for suggested.
exclusive use is justified. Considering that even the senior-
most officials of the Government of India are not permitted
such a facility, the Committee are inclined to think that the
instruction issued by the Ministry of Finance permitting the
use of cars for exclusive use by the officers of the public
undertakings was not apparently well advised. In the
opinion of the Committee, if it is necessary to give some
incentives, the proper course would be to allow a suitable
conveyance allowance to the Chairman/Managing Director
etc. of an undertaking or at least to keep a log book to be
filled by the Officer concerned. While allowing this conces-
sion, it would be desirable to restrict it to a few top persons
only and for this purpose suitable principles should be laid
down by Government. The Committee, therefore, recom-
mend that the existing procedure may be examined in the
light of their observations made above.

D.—Use of Vehicles on Monthly Payment

68. The Committee have been informed that certain ﬂ;‘;‘g}’
public undertakings provide cars/station wagons/jeeps to recovery.
their officers for journeys from residence to place of work
and back on payment of monthly charges. This facility
has been provided by five undertakings details of which are
given below: —

Hindustar. Steel Limsted Rs.
(a) When a vehicle iz used exclusively by one
officer. . . . . . . 36/- p.m.
(b) When a vehicle is shared by twe officers . 18- r.m.

(each;
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(c) Whena ve uclc is shared by more than two Rs.

officers . . . . 12/- p.m.
(each)
Bharat Electronics Ltd. Executives Cars
(a) For members, Board of Management 45/- p.-m.
() For other senior officers . . . 30/- p.m.
Jeeps and vans
For officers in grade Rs. 350/- and above . 15/- p.m.

Fertilizer Corporation of India Ltd., Namrup

(a) For Officers drawing over Rs. 1000/- p.m. 1250 p.m.

(b) For officers and staff drawing between
Rs. s01/- and Rs. 1000/- . . . . 10/~ p.m.

(¢) Fer officers and staff drawing upto Rs. 500/- . 5/- p.m.
Fertilizer Corporation of India, Ltd., Nagal

(a) Senior Officers . . . . . 2§/-p.m.
() All other officers and staff using station wagons 15/- p.m.
(c) Staff using pick-up . . . . . 10/- p.m.
Heavy Electricals Ltd., at Hardwar
For jeep . . . . . . . 6)- p-m.
For Station wagon . . . . . 9/- p.m.
Hindustan Aircraft Ltd.
' (a) Call bus service . . . . . 15/- p.m.
(b) Van service . . . .o 3c/- p.m

. 69. The provision of such faczlzty by the undertakings is
Car facility
uneconomi- unusual, inasmuch as similar facilities are not extended
cal. by other undertakings. Also, the rates of recoveries made
which range from Rs. 5 to Rs. 45 per month are low. On
merits, the provision of such a facility seems to be neither
economical nor desirable for the following reasons:—

(1) It necessitates larger number of vehicles being
required by the undertaking and thus results in
increased capital expenditure.

(2) It involves more expenditure on pay and allow-
ances of drivers, petrol, maintenance, deprecia-
tion cost etc. which would not be commensurate
with the recoveries made from officers.
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(3) It virtually amounts to a commitment by the un-
dertaking to provide transport at any cost. Such
commitment is not desirable because journeys
between residence and place of work are treated
as private.

(4) It is likely to cause difficulties in restrictiny ihe
running of vehicles between residence «  ofjicers
and factory/project cic. only.

(5) It is likely to give an impression of exclusiveness
over the use of vehir'cs and to lead to misuse of
the privilege.

(6) It will have repercussions in other public under-
takings.

(7) It invokes public criticism and creates discontent
among the staff not getting this privilege.

70. The Committee accordingly consider that there is
not sufficient justification for permitting the facility of car
etc. to officers for journeys between residence and place of
work on payment of monthly charges. They feel that other
means of transport are also available at these places and
these officerg should have no difficulty in availing of those
means of transport. The Committee recommend that the
undertakings concerned should eramine the matter and
modify their present transport arrangements suirably.

E.—Buses

71. The Committee have been informed that a number of
public undertakings are running buses between the pro-
ject/factory and the town for transport of employees and
in some cases their children and dependents alsu on pay-
ment of monthly charges. It is noticed from the statement
at Appendix VII that 24 undertakings are running 439 buses
for such purposes. An idea about the magnitude of the
buses run by certain undertakings can be had {rom the
following figures: —

Name of Undertaking Number
"(1) Hindustan Aircraft Ltd.. Bangalore . . 96
(2) Indian Telephone Industries Ltd. , ) 44

(3) Hindustan Machine Teols Ltd.. Bangalcre . 27

Moadificatio n
of transport
arrangements
recommend-
ed.

Number of
buses run by
undertakings.




Subsidy
provided by
under-
takings.

Need to run
buses on no
loss basis.

Pooling of
buses by
public
undertakings
at

Bangalore.
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Name of Undertaking Number

(4) Bharat Electronics Ltd., Bangalore . . 27

(5) Neyveli Lignite Corpn. Ltd., Neyveli . 35
(6) Hindustan Steel Ltd. . . .

(a) Bhilai . . . . . . 49

(b)) Durgapus . . . . . . 55

72. The Committee understand that the amount recover-
ed from the employees by way of passenger fare is general-
ly insufficient to cover the expenditure incurred by the
undertakings on the running and maintenance of the buses.
The representative of the Hindustan Machine Tools Ltd.
stated during evidence that the company had to subsidise
the running of buses to the extent of Rs. 15/- to Rs. 20/-
per passenger per month. Subsidy is also provided for the
buses maintained by the Hindustan Steel Ltd. at their Dur-
gapur and Bhilai Steel Plants.

73. The Committee realise that at some places buses may
have to be provided by an undertaking as a facility to the
employees in the absence of other suitable means of public
transport. It is to be noted that the purchase and main-
tenance of buses including depreciation is expensive and
increases the cost of a project to the extent to which this
expenditure is subsidized bv an undertaking. It is, there-
fore, desirable that the undertakings which are running
buses should aim that the income from buses is not less than
the expenditure incurred on their running and maintenance.
Where this is not possible, efforts should be made to entrust
the work to the State Transport Departments or private

transport agencies who might be able to run the buses on
commercial basis.

74. As stated in para 71 ante, the number of buses main-
tained by the four public undertakings at Bangalore, viz.,
HAL, ITI, BEL and HMT, is 96, 44, 27 and 27 respectively
giving a total of 194 at one station. The Committee exa-
mined the Secretary of the Ministry of Industry and the
Managing Director of the HMT to find out whether the re-
quirements of buses of these undertakings could be pooled.
It has been stated that difficulties are likely to arise because
of the location of the undertakings at different places and
also due to the fact that their shift hours of working general-
ly coincide.
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75. The Committee feel that some idle capacity and
empty trips are unavoidable if each undertaking keeps its
own buses. In their view, if the buses required by these
four undertakings are run under one agency and if the shift
hours of their working are staggered, it would be possible
to reduce the present number of 194 buses. The
Committee suggest that the matter may be eramined.

F.—Purchase of Petrol

76. A statement showing the quantity of petrol used and Quantity of
the expenditure incurred on purchase of petrol for the run- f,ﬁmmd
ning of staff cars and other vehicles maintained by the :mimte
various public undertakings during the years 1960-61, 1961- =
62 and 1962-68, is at Appendix VII.

77. An analysis of the quantity of petrol used and its
cost is given below:—

Year Quantity of Cost of petrol
petrol
(in lakhs of (In Rs. lakhs)
liters
1960-61 . . . . 58:56 6645
1961-62 . . . . . 69-04 105 05
1962-63 . . . . 9349 119-29

78. An idea of the quantity of petrol required by cer-
tain undertakings and the expenditure incurred on pur-
chase of petrol can be had from the following figures: —
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79. The Committee were informed by the representa-
tives of certain public undertakings that petrol and other
lubricants required for the vehicles maintained by them
‘were being purchased from private agencies. It seems that
-at present private oil companies are the major supplier

of petrol etc. required by the various public under-
‘takings.

80. The Committee understand that the Indian Oil
Company has not approached the public undertakings for
supplyixg petrol etc. to them nor have many of the under-
takings themselves contacted the 1.0.C. in this connection.
The Committee consider it desirable that all the public
undertakings should make their purchases of petrol etc.
from the Indian Oil Company to the extent to which the
latter is able to meet the demands. The 1.0.C. should also
enter into regotiations with all the undertakings and work
cut plans for supplyinqg its products to them, It may also
be encured that the terms offered by the Indian Oil Com-
py are competitive with those of the private comvaries
and the puhlic undertakings are not in anu warn nlaced at
a disadva=tage on this account. In case the 1.0.C. is un-
ahle tn make arrnrmaements for the sunnly of Petrnl, Oil
and Lubricants (P.O.L.) to the undertakinas at all the
placec, the fensibility nf meeting their requirements through
a=d on the rates of D.G.S. & D. may be examined.

G.—Maintenance Workshops

81. The Committee understand that certain public un-
dertakings have made arrangements for the servicing and
repairs of vehicles in their own workshops. It was learnt
from the representatives of some of the undertakings that
no commercial accounts were being kept in respect of the
workshops maintained by them.

82. The Committee consider that the public wunder-
takings which are having a fairly large number of vehicles
should have their own workshops for the servicing and re-
pairs of their vehicles. X is, however, necessary to
assess the utility of the workshops in terms of services
rendered and economy effected thereby. The Committee
would, therefore, recommend that separate commercial
accounts should be kenot in respect of all such workshons to
see whether their maintenance has been economical.

2511 (E) LS—5.

Purchase of
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?h’:fp“"':::ﬂ:ﬁ 83. The Committee also feel that in places like Ranchi
un.crakings and Bangalore where there are a number of public sector
:?ﬂ:‘g; projects, arrangements should be made in the workshop
suggested,  Of an undertaking to accept work from other undertakings
so that any possible idle capacity of the workshop is mini-
mised and the expenditure on maintenance reduced there-

by.
H.—Staff Car Rules

Under- 84. The following undertakings have not framed staff
;‘aal::ggs ::,tn car rules governing the use of vehicles maintained by them.
stafl car The number of vehicles maintained is also mentioned
ruls, against each:—

Number of Veihcles

1. Life Insurance Corporation of India . 94
2. Garden Reach Workshops Ltd. . . 87
3. Indian Telephore Industries Ltd. . 81
4. Indiap Airlires Corporation - . . €8
5. Hindustan Machire Tools Lid. . . 6o
6. Air India . . . . . 41
7. State Bank of India . . . . 37
*8. Reserve Brnk of India . . . . 22
9. Mazagon Dock Ltd. . . . 20
10. Fertilizers & Chemica's Travancore Ltd. 20
11. Hincdustan Shipyard Ltd. 1
12. Indian Rare Earths L1d.

13. Hindustan Organic Chemicals Ltd.

14. Mogul Line Ltd.

15. Nah-n Foundry Ltd. . .
16. National Newsprint & Paper Mills Ltd.
17. Praga Tools Corporation Ltd.

18. Hindustan Teleprinters Ltd.

19. Travancore Minerals Ltd. . .
20. Hindustan Housing Factory Ltd.

NN NVNA WY ANV o

85. Of the remaining undertakings, some have framed
their rules while others are following the Government of
India Staff Car Rules.

*A¢t the time of factual verification, it was stated that there were
certain adminis.rative orders and instructions governing the use of
staff cars.
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86. It is not clear to the Committee as to how in the
absence of rules, it is ensured that the vehicles are being
utilised properly. The method of requisitioning and allot-
ment of vehicles, the categories of officials entitled to use
them, mastner of control and supervision over their main-
tenance are all matters which should be specifically laid
down for the guidance of all concerned. This is all the
more important because in the absence of adequate con-
trol, car facilities become susceptible to misuse,

87. The Committee, therefore, recommend that all the Adoption of
public undertakings should have their own rules goversing Sy S
the use of vehicles maintained by them. They would sug- suggested.
gest that the staff car rules of the Government of India
which are quite comprehensive may be suitably adopted
by the public undertakings.
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AEROPLANES
A —Aeroplanes Maintained by Hindustan Steel Ltd.

88. The Hindustan Steel Ltd. has two aeroplanes, viz.
(1) Twin Bonanza and (2) Queen Air maintained from
August and September, 1962 respectively. Prior to the
purchase of these aircrafts, the company owned one Heron
aircraft since April, 1958. This was sold away in Septem-
ber, 1962. The expenditure incurred on their maintenance
was as follows:—

(Rupees in lakhs)

p—

Rurning Salary LCeprecia-  Total
Year Mzintenance ticn
1961-62 2-38 0°30 411 6°79
1962-63 162 0°49 356°8 579

89. The capacity of Twin Bonanza and Queen Air is §
and 6 passengers respectlvely The capacity of Heron was
9 passengers.

90. The details regarding the number of days and hours
flown, passengers carried, etc., during the years 19(1-62
and 1962-63 are given below:—
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' 91. From para 88 above, it is noticed that the expen-
diture incurred on the maintenance of these planes during
the years 1961-62 and 1962-63 was Rs. 6°79 and Rs. 5-79
lakhs respectively.

Average 92. It will also be noticed from the above statement that

r‘xj;nyr:t::dof the Heron aircraft flew on 283 days during the period:

hours flown, APril, 1961 to August, 1962 (average 16 days per month)

lé::rsg;sx and included 198 empty flights. It flew for 717-75 hours
out of which hours of empty flights amounted to 205-45
hours. It carried 1,280 passengers belonging to the com-
pany (average 75 passengers per month) and 345 passen-
gers other than those of the Company (average 20 passen-
gers per month).

93. The Twin Bonanza flew on 105 days during a period
of eight months from August, 1962 to March, 1963 (average-
13 passengers per month) and included 83 empty flights.
It flew for 281-30 hours out of which hours of empty flights
amounted to 84'70 hcurs. It carried 447 passengers be-
longing to the company (average 56 passengers per
month) and 151 passengers other than those of the comr.
pany (average 19 passengers per month), as against its
capacity to carry five passengers per flight.

94. The Queen Air flew on 66 days during a period of
seven months from September, 1962 to March, 1963
(average 9 days per month) and included 53 empty flights.
It flew for 178:95 hours out of which hours of empty
flights amounted to 47-50 hours. It carried 380 passengers
belonging to the Company (average 54 passengers per
month) and 184 passengers other than those of the Com-
pany (average 26 passengers per month), as against its

capacity to carry six passengers per flight.
Frequent 95. The above figures reveal that during the period
use due L. August, 1962 to March 1963, the Company’s planes flew on
lb'{"Y of 22 days and carried 155 passengers per month on an
plancs. average. The Committee presume that the planes are
meant for use of senior officers of the Company who are
required to travel on urgent work. Surh occasions can
only be infrequent as the Committee feel that with a
little pre-plan such urgency can te avoided. The Com-
mittee are, therefore, unable to appreciate the nature and
urgency of work which necessitates the officers cf the
Company to travel by air so frequently and in such large
numbers.: It is rather surprising that the Company should
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need two planes for these purposes. The Committee camn=
not help feeling that the easy availability of the planes
rather than the nature of work has been the guiding factor
in their use.

96. It is also seen from the above statement that during Emp'y

the period April, 1961 to March, 1963, the Company’s planes
flew for 1178 hours out of which hours of emply flights
amounted to 337.65 hours, i.e. 29 per cent of the total flying
hours. It follows that a little less than one-third of the
total expenditure on oil and fuel has been on account of
empty flights.

97. It is further noticed that during the period April,
1961 to March, 1963, the Company’s planes carried 680
passengers other than H.S.L.’s employees, i.e. 23 passen-
gers per month on an average. The Committee are not
aware of the circumstances in which such passengers were
permitted to travel by the Company’s planes and whether
recoveries were made from them for such journeys. They
would suggest that the matter may be lookedq into.

98. In the present stage of development of putlic un-
dertakings, the maintenance of an aeroplane by an under-
taking can hardly be justified on grounds of ecoromy or
necessity. Apart from being expensive, such a facility
gives an impression of lavishness on the part of the under-
taking and is open to criticism. The Committee see no
reason why the Hindustan Steel Ltd. should be placed on
a separate footing than other public undertakings or even
Government Departments in the matter of having their oun
planes. They would suggest that the matter may be
eramined by the Government considering alco the fact
that Ranchi (where H.S.L.’s Head Office is located) is now
on the air route to Calcutta.

B.—Aeroplane maintained by Hindustan Aircraft Ltd.

99. The Hindustan Aircraft Ltd. is having a six seater
aircraft since November, 1957. An expenditure of

Rs. 20,883 was incurred on its maintenance during the year

1962-63. The number of passengers carried by it are:—

1960-61 .. .- . 8
1961-62 .. . . .. Nil
1962-63 . . .. 13

Flights,

Passengers
ojher than
HSL’s
employees..

Necessity of
maintg'ning.
p anes to be
examined.
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101. It is noticed from the above statement that this
aircraft made a total of 25 flights and carried 21 passengers
only during a period of three years. The expenditure on
the maintenance of the aircraft during 1962-63 alone was
Rs. 20,883.

102. The Committee consider that there is no necessity
for the Hindustaw Aircraft Ltd. to maintain this aircrajt
and incur expenditure thereon. The small number of
passengers carried by the plane also indicate that the emer-
gent requirements of the company for which the plane is
supposedly kept are few and far betweer. The Committee
would suggest that the plane may be disposed of as its
maintenance is neither economical nor very necessary.

New DELH1; ARUN CHANDRA GUHA,
March 26, 1964 Chairman,
Chaitra 6, 1886 (Saka) Estimates Committee.
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APPENDIX VIII
(Vide para 61)

Cory oF MINISTRY OF FINANCE (DEPARTMENT OF ExPENDITURE) OFFICE
MemMo No. F.14(43)-E.IV(B) /58, pATED THE 14tH DECEMBER,
1960 ADDRESSED TO ALL MINISTRIES OF GOVERNMENT OF INDIA ETC.
ETC.

SusJecT: —Payment of Conveyance Allowance etc. to Managing
Directors etc. of Government owned and or controlled
Companies—Thirteenth Report (1957-58) of the Estimate
Committee.

The undersigned is directed to invite a reference to this Ministry’s
Office Memorandum No. F. 14(43)-E.IV/58, dated the 2nd December,
1958 on the above subject, wherein it was stated that in the case of
persons whose terms and conditions of appointment to posts of
Managing Director etc. in Government owned and/or controlled
Companies require the approval of the Government of India, free
use of a car, if any provided at the expense of the Company, should
be limited to official journeys only (journeys between residence and
office/place of employment are not treated as official journeys). The
Administrative Ministries were also requested that the existing terms
and conditions under which cars have been placed by the Companies
at the disposal of their Managing Directors etc. for journeys (includ-
ing private journeys) might be reviewed accordingly.

2. After carefu] consideration of the whole question it has been
decided that where the Managing Director or other Government offi-
cer serving under a Government owned and/or controlleq Company
is allowed free use of a car supplied by the Government or by the
company and the car is used by him both for official and non-official
journeys including journeys between residence and place of work,
a fixed amount per month should be recovered from him for private
purposes. The amount should be Rs. 125 p.M. for a large car as his
contribution for the use of the car (above 16 h.p.) and Rs. 75 p.m.
for a smaller car. If an officer remains absent from his headquarters
continuously for a period of a fortnight, whether that period falls
within one month or two months, and the car is used by members of
the family etc. during the period of absence, the entire expenses of
propulsion and use of the car, excluding the cost of the driver, should
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be recovered from him, pro-rata rebate being allowed to the officer
on the monthly charges for thé period in question.

3. The decision in paragraph 2 above should apply in all future
cases. In cases, where the privilege of free use of a car for both
official and private purposes has already been allowed in accordance
with the sanctioned terms of appointment, the existing arrangements
may continue until the expiry of the contracted period of employ-
" ment and the decision in paragraph 2 above brought into operation
from the dates on which the appointments are further extended or
fresh appointments are made.



APPENDIX IX
(Vide para 61)

CorYy oF MINISTRY OF FINANCE (DEPARTMENT OF EXPENDITURE) OFFICE
MeMoranDUM No. 14(43)-E.IV (B):/58, DATED THE 1ST JANUARY,
1963 ADDRESSED TO ALL MINISTRIES OF (FOVERNMENT OF INDIA ETC.

SusJEcT: —Rates of recovery for non-fficial use of official cars allot-
ted to Managing Directors and other officers of Govern-
ment owned Companies—Enhancement of.

The undersigned is directed to invite a reference to this Minis-
try’s Office Memorandum of even number dated the 14th December,
1960, wherein it was decided that when a Managing Director or any
other Government owned and/jor controlled company is permitted
the use of the Company’s car for official and non-official journeys
(including journeys between residence and office), a sum of Rs. 125
should be recovered from him on that account every month if the
horse-power of the car is above 16 and that the rate of recovery
should be Rs. 75 p.m. if the horse-power of the car is 16 or less.

2. The matter has been reconsidered in the light of the experience
gained during the past two years. After careful consideration of all
the relevant factors, it has been decided to enhance the rates of re-
covery as follows:—

Big cars above 16 HP.—From Rs. 125 per month to Rs. 150
per month.

Small cars of 16 H.P. or less—From Rs. 75 per month to Rs. 100
per month.

3. It has also been decided that private use of the official cars
should in such cases, be restricted to the limits of the headquarters
town where the officer is stationed.

4. These orders take effect from the 1st January, 1963.
(Sd.) C. R. KRISHNAMURTHY
Deputy Secretary to the Government of India.
To
All Ministries of the Government of India ete.
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APPENDIX XI

Statement showing the Summary of Conclusions/Recommendations:

of the Estimates Committee in the Report

Reference to

SL Para No. in Summary of Conclusions/Recommendations.
No. the Report
1) @) (3)
1 7—12 It is obvious that there has been no planning

about the requirements of office accommodation of
the various undertakings either by the public un-
dertakings themselves or the administrative Minis-
tries during all these years and that the accom-
modation has been hired at different times to suit
their exigencies,

Considering the magnitude of the total rent
paid and the area occupied by the public under-
takings in each of the principal cities of Delhi,
Calcutta( Bombay and Madras, it would now
appear that the requirements of public under-
takings admit of being pooled and met in a plan-
ned way. The Committee have considered this
aspect and they feel that it would be more advan-
tageous to construct one or two multi-storeyed
buildings to house the offices of the various un-
dertakings located in these cities. Such an arrange-
ment would not only be economical in the long
run, but would also help to ease the pressure on
the private accommodation and lower the rents in
these cities. It would also benefit the public under-
takings in that it would bring all such offices at
one place thus facilitating the easier transaction
of business by the public and saving in transport
and communications.

The Committee, therefore, recommend that
after assessing the present and future require-
ments of the public undertakings, multi-storeyed

106
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(0))

2

(3)

17

building or buildings may be constructed at each
one of the cities of Delhi, Calcutta, Bombay and
Madras for housing their offices. While assessing
the needs of public undertakings, it would be
desirable to ascertain the requirements of other
public bodies which are being financed out of Gov-
ernment funds with a view to seeing wheihcr
their accommodation requirements could be met
in this way. The Committee have no doubt that
considerations of economy would be kept in view
while selecting the sites as their location from
the heart of the city would not make much differ-
ence as greater transport facilities are available in
those places.

The Committee have been informed that the
State Trading Corporation proposes to construct
its own building in Delhi for locating its head
office and that, for this purpose, it has acquired
a plot of land on Janpath at a cost of Rs. 51 lakhs.
The cost of construction of the building is estimat-
ed at Rs. 87 lakhs. The Committee are not quite
sure whether the head office of the State Trading
Corporation should necessarily be in such an ex-
pensive site. That apart, the Committee feel
that opportunity should be taken of the proposal
to examine whether the offices of other public
undertakings located in Delhi could also be accom-
modated in the multi-storeyed building to be
constructed by the S.T.C.

The Committee were informed that Hindustan
Steel Ltd. also proposes to construct a building in
Calcutta for accommodating its offices which are
now scattered at eight different places in that city.
The Committee consider that this proposal may
also be examined to see whether the effices of
other public undertakings located in Calcutta
could be accommodated in one building.

It appears to the Committee that the location
of head offices of public undertakings in Delhi
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1)

2

3)

21

do not follow any principle. The considerations
urged before the Committee would apply equally
to several other undertakings whose head offices
are situated outside. In the Committee’s view,
the proper place for the location of Head Office
of an undertaking is the place where its project
is located or where an undertaking has more than
one project/unit, a place as central to them as
possible. In such cases, it would conduce to bet-
ter control and supervision over them. It would
also have the additional advantage of relieving
the pressure on accommodation in the capital. The
Committee feel that a time has come when it is
necessary for Government to go into each case
and decide on merits which of the offices should
continue to remain in Delhi. They are inclined
to think that the Accommodation Advisory Com-
mittee of the Ministry of Works, Housing and Re-
habilitation has not given an effective lead in this
matter. Government could also lay down criteria
for locating the head offices of public undertakings
in the capital so that in future any proposal of
this nature gets an effective scrutiny before a
decision is taken.

The Committee would reiterate their earlier
recommendation and suggest that the nature and
quantum of work of the existing liaison offices
of the public undertakings may be examined and
the necessity for their location in Delhi reviewed.
In this connection, the Committee have also notic-
ed that in some cases the names of liaison offices
have recently been changed to sales offices, etc.
They would suggest that the work of all such
offices of the public undertakings whether they
are called Liaison Office or Sales Office etc. should
be scrutinised and the necessity or otherwise of
having them in Delhi determined. If it is found
absolutely necessary to maintain such liaison
offices etc., the feasibility of having a common
building for all of them may be examined.
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6)

(1) @
429-31,33
5 35

The Committee agree that there is need to pro-
vide suitable accommodation to officers of the pub-
lic undertakings when they travel on official duty.
The Committee, however, notice that the
various undertakings have tried to solve the
requirements of their visiting officers indi-
vidually by setting up separate guest houses
without going into the question whether
these are being adequately utilised or not.
The tendency to set up more such guest houses
also appears to be on the increase. The Commit-
tee feel that in public undertakings which func-
tion on commercial principles, considerations of
economy should preponderate. In the present
case, this aspect has apparently not been given
due consideration nor has there been any co-or-
dinated thinking among the various undertakings.

Considering the present guest house require-
ments of all the public undertakings and the
expenditure now being incurred on their rent and
maintenance, the Committee feel that it would be
more economical if a common guest house is set
up in each of the cities of Delhi, Calcutta, Bombay
and Madras for the use of officers of all the public
undertakings. The Committee, accordingly, re-
commend that common guest houses may be set
up in these cities and would urge that early action
be taken to implement this recommendation.

Pending the setting up of the common guest
houses, the Committee recommend that in cases
where their occupancy is low, the present guest
house arrangements should be discontinued. It
should also be ensured that in future, no guest
house is rented or constructed in any of the cities
by individual public undertakings. Such require-
ments may be met by pooling the existing
guest houses of the public undertakings.

The Committee feel that as Government money
is invested in the public undertakings, they should
set examples of simplicity. The hiring of a suite
in an expensive hotel for the use of the top offi-
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(1)

(2)

3)

41

cials of an undertaking does not accord well with
its public role and appears to be discriminatory
for the other staff. Even if the arrangement'at the
Asoka Hotel is cheaper than maintaining a
guest house as has been made out by the represen-
tative of the HM.T, it is open to criticism.
Examples of this nature become precedents and
tend to be followed by other public undertakings.
The Committee, therefore recommend that the
question of maintenance of the suite at the Ashoka
Hotel by the HM.T. should be re-examined.
The facility of a common gmest house, for the set-
ting up of which a recommendation has been made
in para 31 will be available to the officers of the
H.M.T. also. Until this guest house is set up, the
Committee suggest that the HM.T. may make suit-
able arrangements for its visiting officers in the
guest houses of the Government or other public
undertakings.

It is clear that the guest houses of the three
public undertakings viz.,, Reserve Bank of India,
Life Insurance Corporation of India and Khadi &
Village Industries Commission maintained in
Delhi|Calcutta|Bombay|Madras do not remain
adequately occupied and in a few cases the occu-
pancy is very low. The Committee suggest that
these undertakings should make use of the common
guest houses for the setting up of which a recom-
mendation has been made in para 31. Till then it
would be desirable that the existing guest houses
are utilised by the officers of the Government or
other public undertakings also so that the avail-
able accommodation is not allowed to go waste.
For this purpose, more publicity may be given, if
necessary, about the availability of such accom-
modation.

The Committee feel that renting of guest hous-
es for the officers of the public undertakings should
be considered necessary only when these are ex-
pected to be adequately occupied by visiting offi-
cers or in cases where hotel facilities are not
available. They, therefore, recommend that the



11

(1

)

3

43-45

46

undertakings concerned should examine the neces-
sity or otherwise of maintaining the guest houses
keeping these aspects in view.

The occupancy figures of many of the guest
houses owned by the public undertakings at places
other than Delhi, Calcutta, Bombay and Madras
are low. It follows that the accommodation re-
served for guest house purposes in these cases is
in excess of the actual requirements. This would
seem to indicate that the actual accommodation
required was not properly assessed when the cons-
truction of guest house buildings was planned.
The Committee also note that in many cases the
rent realised from the occupants of the guest
houses has not been adequate even to cover the
expenditure incurred on their maintenance. This
is so in spite of the fact that these guest house
buildings are owned by the undertakings concern-
ed and thus have no rent liability.

The Committee suggest that the undertakings
concerned should go into the functioning of these
guest houses and where the occupancy ratios are
very low, the necessity for their continuance
should be examined. In cases where it is found
necessary to continue the arrangement, it should
be ensured that the accommodation reserved for
the guest house is in accordance with actual
requirements releasing, where possible, the
surplus accommodation for other purposes. Fur-
ther, it is desirable that where the rent realised
from the occupants of the guest houses is not suffi-
cient to cover the expenditure on their mainien-
ance, the utmost economy should be exercised.

Construction of a guest house building of a size
in excess of the requirements results in high
capital cost and increased expenditure on mainten-
ance. The Committee, therefore, suggest that the
guest house buildings that may be constructed in
future should be on a modest scale in the beginning
with provision for expansion in future, so that the
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capital and recurring expenditure thereon is
reduced to the minimum.

The Committee feel that some uniform prin-
ciples should be followed in fixing the rates of
lodging charges payable by the occupants of the
guest houses. As public undertakings are owned
by the Government, it is desirable that officers of
the Government and the undertakings are given
equal facilities in the guest houses run by each
other. Further, as the rates of daily allowances
payable to officers vary according to their pay, it
would be equitable if the rates of lodging charges
of the guest houses are fixed according to pay
drawn by them. The Committee suggest that
these matters may be examined by the Govern-
ment.

Tt will be seen from para 50 that the number
of vehicles maintained by some of the undertak-
ings is very large. This may partly be cue to the
liberal manner in which the need for vehicles
required by them was assessed and the ease with
which they could be obtained on priority basis. It
will be appreciated that the purchase of vehicles
in large numbers by an undertaking adds to the
capital and running cost of a project sizeably
Austerity and economy should, therefore, be
observed by each undertaking before approving
proposals for purchase of new vehicles or the
replacement of old ones. The Committee would
suggest that all the wundertakings should now
review their requirements to bring the number
down to the minimum.

It is recognised that the number of vehicles
required by the public undertakings may vary
from one undertaking to another depending upom
the nature and volume of work. Nevertheless, it
should be possible to lay down some criteria for
assessing the requirements. The Committee recom-
mend that Government should examine whether
norms could be laid down in terms of manpowes,
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capital investment, output, area of operation etc.
of an undertaking to determine with some appro-
ximation whether the number of vehicles requir-
ed or maintained by an undertaking conform to
certain accepted patterns.

The Committee recommend that where the
average running expenditure on a vehicle has
exceeded the overall average of Rs. 9,500 (para
55) which by itself would appear to be on the high
side, the matter should be looked into not only by
the undertaking but by the Government as well.

The Committee feel that the procedure regard-
ing the allotment of vehicles to officers and others
and the method of control and supervision exer-
cised over their running and maintenance should
be reviewed and suitable measures adopted to
reduce expenditure on them.

In this connection, the Committee have, on
the basis of the evidence tendered before them,
gathered the impression that the public under-
takings, especially the larger ones, do not appear
to attach sufficient importance to these matters.
The Committee cannot but deprecate this ten-
dency and trust that all the undertakings will give
adequate attention to it in future.

The Committee feel that the provision of the
facility of a car for exclusive use to the Chairman,
Managing Director etc. of an undertaking should
be looked into from the following angles;.—

(i) In the absence of log-book and any
upper limit on the mileage covered or
cost of petrol consumed, there is

likelihood of laxity in the use of such
cars.

(ii) Provision of car facility is uneconomical
to the undertaking inasmuch as the
recoveries made from the officers
concerned are not sufficient even to
meet the pay and allowances of dri-
vers not to speak of running and
maintenance cost of the car.
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(iii) When a facility of this kind is extended
by some undertakings, it is probable
that other undertakings may also grant
similar facilities to their officers irres-
pective of the actual needs of such offi-
cers.

(iv) Such a facility invokes public criticism.

It is a recognised practice that staff cars are
meant to serve official purposes. The Committee
are, therefore, doubtful whether the provision of
the facility of a car for exclusive use is justified.
Considering that even the seniormost officials of
the Government of India are not permitted such a
facility, the Committee are inclined to think that
the instruction issued by the Ministry of Finance
permitting the use of cars for exclusive use by the
officers of the public undertakings was not appa-
rently well advised. In the opinion of the Com-
mittee, if it is necessary to give some incentives,
the proper course would be to allow a suitable
conveyance allowance to the ChairmaniManaging
Director etc. of an undertaking or at least to keep
a log-book to be filled by the officer concerned.
While allowing this concession, it would be desir-
able to restrict it to a few top persons only and
for this purpose suitable principles should be laid
down by the Government. The Committee, there-
fore, recommend that the existing procedure may
be examined in the light of their observations
made above.

The provision of the facility of cars station
wagons jeeps provided by a few undertakings to
their officers for journeys from residence to place
of work and back oh payment of monthly charges
seems to be neither economical nor desirable for
the following reasons: —

(1) It necessitates larger number of vehi-
cles being required by the under-
taking and thus results in increased
capital expenditure.
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(2) It involves more expenditure on pay
and allowances of drivers, petrol,
maintenance, depreciation cost ete.
which would not be commensurate
with the recoveries made from officers.

(3) It virtually amounts to a commitment
by the undertaking to provide trans-
port at any cost. Such commitment is
not desirable because jo:rneys bet-
ween residence and place of work are
treated as private.

(4) 1t is likely to cause difficulties in restric-
ting the running of vehicles between
residence of officers and factory/pro-
ject etc. only.

(5) It is likely to give an impression of ex-
clusiveness over the use of vehicles
and to lead to misuse of the privilege.

(6) It will have repercussions in other public
undertakings.

(7) It invokes public criticism and creates
discontent among the staff not getting
this privilege.

The Committee accordingly consider that there
is not sufficient justification for permitting the
facility of car etc. to officers for journeys between
residence and place of work on payment of month-
ly charges. They feel that other means of trans-
port are also available at these places and these
officers should have no difficulty in availing of
those means of transport. The Committee recom-
mend that the undertakings concerned should exa-
mine the matter and modify their present trans-
port arrangements suitably.

It is desirable that the undertakings which are
running buses should aim that the income from
buses is not less than the expenditure incurred on
their running and maintenance. Where this is not
possible, efforts should be made to entrust the
work to the State Transport Departments or pri-
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vate transport agencies who might be able to run
the buses on commercial basis.

The Committee feel that some idle capacity and
empty trips are unavoidable if the four public
undertakings at Bangalore, viz. Hindustan Aircraft
Ltd., Indian  Telephone Industries Ltd,,
Bharat = Electronics Ltd, and  Hindustan
Machine Tools Ltd. keep their own buses. In their
view, if the buses required by these four under-
takings are run under one agency and if the shift
hours of their working are staggered, it would be
possible to reduce the present numher of 194 buses.
The Committee suggest that the matter may be
examined.

The Committee understand that the Indian Oil
Company has not approached the public undertak-
ings for supplying petrol etc. to them, nor have
many of the undertakings themselves contacted
the 1.0.C. in this connection. The Committee con-
sider it desirable that all the public undertakings
should make their purchases of petrol etc. from
the Indian Oil Company to the extent to which the
latter is able to meet the demands. The 1.0.C.
should also enter into negotiations with all the
undertakings and work out plans for supplying its
products to them. It may also be ensured that the
terms offered by the Indian Oil Company are com-
petitive with those of the private companies and
the public undertakings are not in any way plac-
ed at a disadvantage on this account. In case the
1.0.C. is unable to make arrangements for the sup-
ply of Petrol, Oil & Lubricants (P.O.L.) to the
undertakings at all the places, the feasibility of
meeting their requirements through and on the
rates of D.G.S. & D. may be examined.

The Committee consider that the public under-
takings which are having a fairly large number
of vehicles should have their own workshops for
the servicing and repairs of their vehicles. It is,
however, necessary to assess the utility of the
workshops in terms of services rendered and eco-
nomy effected thereby. The Committee would,

e e
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therefore, recommend that separate commercial
accounts should be kept in respect of all such
workshops to see whether their maintenance has
been economical.

The Committee also feel that in places like
Ranchi and Bangalore where there are a number
of public sector projects, arrangements should be
made in the workshop of an undertaking to accept
work from other undertakings so that any possi-
ble idle capacity of the workshop is minimised and
the expendjture on maintenance reduced thereby.

It is not clear to the Committee as to how in
the absence of rules, it is ensured that the vehicles
are being utilised properly. The method of re-
quisitioning and allotment of vehicles, the catego-
ries of officials entitled to use them, manner of
control and supervision over their maintenance are
all matters which should be specifically laid down
for the guidance of all concerned. This is all the
more important because in the absence of adequate
control, car facilities become susceptible to misuse.
The Committee, therefore, recommend that all the
public undertakings should have their own rules
governing the use of vehicles maintained by them.
They would suggest that the staff car rules of the
Government of India which are quite comprehen-
sive may be suitably adopted by the Public under-
takings.

During the period August, 1962 to March, 1963,
the planes maintained by the Hindustan Steel Ltd.
flew on 22 days and carried 155 passengers per
month on an average. The Committee presume
that the planes are meant for use of senior officers
of the Company who are required to travel on ur-
gent work. Such occasions can only be infrequent
as the Committee feel that with a little pre-plan
such urgency can be avoided. The Committee are,
therefore, unable to appreciate the nature and ur-
gency of work which necessitates the officers of the
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Company to travel by air so frequently and in such
large numbers. It is rather surprising that the
Company should need two planes for these pur-
poses. The Committee cannot help feeling that
the easy availability of the planes rather than the
nature of work has been the guiding factor in their

use.

It is also seen that during the period April,
1961 to March, 1963 the Company’s planes flew for
1178 hours out of which hours of empty flights
amounted to 337.65 hours, i.e. 29 per cent of the
total flying hours. It follows that a little less than
one-third of the total expenditure on oil and fuel
has been on account of empty flights.

It is further noticed that during the period
April, 1961 to March, 1963, the Company’s planes
carried 680 passengers other than H.S.L.’s em-
ployess, i.e. 28 passengers per month on an aver-
age. The Committee are not aware of ‘he cir-
cumstances in which such passengers wore per-
mitted to travel by the Company’'s pl nes and
whether recoveries were made from them for
such journeys. They would suggest that the mat-
ter may be looked into.

In the present stage of development of public
undertakings, the maintenance of an aeroplane by
an undertaking can hardly be justified on grounds of
economy or necessity. Apart from being expensive,
such a facility gives an impression of lavishness on
the part of the undertaking and is open to criti-
cism. The Committee see no reason why the H.S.L.
should be placed on a separate footing than other
public undertakings or even Government Depart-
ments in the matter of having their own pland
They would suggest that the matter may be exa-
mined by the Government considering also the
fact that Ranchi (where H.S.L.'s Head Office is
located) is now on the sir route to Calcutta.
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The Committee consider that there is no neces-
sity for the Hindustan Aircraft Ltd. to maintain
aircraft and incur expenditure thereon. The small
number of passengers carried by the plane also in-
dicate that the emergent requirements of the com-
pany for which the plane is supposedly kept are
few and far between. The Committee would sug-
gest that the plane may be disposed of as its
maintenance is neither economical nor very neces-

sary.




APPENDIX XII
Analysis of the recommendations contained in the Report

1.—Classification of recommendations :

A. Recommendations for improving the organisation and
working :
S. Nos. 2, 10, 19 and 20

B. Recommendations for effecting economy :
S.Nos. 1, 3, 4. 5. 6, 7, 8 o, 11, I3, 14, 15, 16,17,
21 and 22.

C. Miscellaneous :
S. Nos. 12 and 18.

TI.—Analysis of more important recommendations directed towards

economy :
S. No. as per
summary of
S. No. recommendatins Particulars
(Appendix XI)
I. 1 Construction of multi-storeyed buildings
in Delhi, Calcutta, Bombay and Madras
2. 4 Setting up of common guest houses in
Delhi, Calcutta, Bombay and Madras.
3 13 Review of expenditure on running and
maintenance of staff cars and other
vehicle
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Sardar  Patel Mnrg.
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Atma Ram & Sons,
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Delhi-6 . . .
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The English Book Store
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Name of Agent

Lakshmi Book Store,
42, Municipal Market,
Janpath, New Delhi .

Jayana {Book  Depot,
Chapparwala  Kuan,
Karol Bagh, New Delhi.

Oxford Book & Sm:kmery

Company, Sci
House, (.nnnnught
Phce New Delhi=r .
Peop ’s Publishin
Rani Ilmmg
Rold, New Delhi .

Kalkaji, NewDeﬁ:-

Dhanwantra Medical &
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No.
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The Secretary,
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Commigsion of India,
India House, Aldwych,
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